]

ar wrErGOVERNMENT OF INDIA
m warAa MINISTRY OF RATLWAYS
(= arz) (RATLWAY BOARD)
No. 2024 Ein-1117 New Delhi. dated 27/02/2025
lo.
The Registrar General(s),
I'he Supreme Court of India. Delhi- 110001,
High Court of Allahabad. Allahabad- 211001
High Court of Andhra Pradesh. Nelapadu, Amaravati-
High Court of Chhattisgarh. .
High Court of Delhi. New Delhi-110001.
High Court of Calcutta. Kolkata-700001.
High Court of Bombay. Fort. Mumbai- 400001,
High Court of Gauhati. Uzan Bazar. Guwahati-781001.
High Court of Gujarat. Sola. Ahmedabad-380060.
High Court of Jammu & Kashmir. Srinagar-190009,
High Court of Himachal Pradesh. Shimla-171001.
[igh Court of Tharkhand. Ranchi- 834002,
High Court of Karnataka. Bangaiore-360001,
High Court of Kerala, Cochin- 682031
High Court of Madhya Pradesh. Tabalpur- 482001,
High Court of Madras. Chennai-600108,
High Court of Orissa. Cuttack- 733002,
IHigh Court of Patna. Patna- 800001,
IHigh Court of Panjab & Haryana. Chandigarh-160001
High Court of Rajasthan. Jodhpur- 342001,
High Court of Sikkim. Sungava. Gangtok- 737101,
High Court of Unaranchal. Nainital- 263002,
High Courtof Telangana. Hyderabad- 300060,
High Court of Tripura, Agartala-799010,
High Court of Manipur. Imphal-793002,
High Court of Meghalaya. Shillong-793001,

ax o
£

H. ['he Secretary. Mo Law & Justice. Shastri Bhawan, New Delhi, &
I, Chairman, Raihway Claims Tribunal (RCT) 13715, Mall Road. PB/Dethi-11005-4
Sub:  Filling up of the post of Vice-Chairman (Judicial) in Railway Claims Tribunal (RCT).
Sir.
Please find enclosed @ copy of advertisement to 1ill up two posts of Vice-Chairman (Judicial) one
cach at Mumbai and Sccunderabad in Railway Claims Tribunal (RCTy and wide publicity may be given

among eligible candidates to facilitate carly and optimum number of applications.

2. It 1s requested that applications in the prescribed tormat along with requisite documents ot willing

Mﬁ_-.);_},



fudiciad OtTicers who would be suiu

be sent by 01/04/

tor pemie considered tor appoimtment to the ghove POSt may please
2 ; G,

Mﬁiﬁw%

CAmit Kamar Tripathi)
Under Necretary 'SV

Railway Board

e-Mail 1D:- akttripathia covin
Ph. No.- 01 /47843587

2025 1o the undersi

Encl-As above

Copy to:
I Registrar, Railway Claims Tribunal (RCT) 13715, Mail Road. PB/Dethi-110054 (with request 1o
upload this on homepage of RCT and to circulate the Vacancy Notice among all the Benches of

RCT .
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ara wErGOY ERNNMENT OF INDIEA
T warag MINISTRY OF RATLWAYS
(ramarz) (RATLWAY BOARD)

Dated. 27:02/2025

Vacaney Circular

Subject: - Selection for the post of Viee Chairman (Judicial) in Railway Claims Tribunal-reg.

Tribunal:- 'he Railway Claims Tribunal (RCT) is a Statutory authority established under
Railway Claims Iribunal Act. 1987, 1o hear various cases/appeals under the Ratlway Claims

[ribunal Act.1987. Headquarter issituated at Delhi and its 23 regional Benches are situated at
21 locations one cach at Chandigarh. Allahabad. Lucknow. Gorakhpur. Kolkata.

Bhubaneswar.  Patna. Ranchi.  Secunderabad.  Bhopal. Nagpur.  Bangalore.  Chennai.
Ernakulam. Amravat. Ahmedabad. Jaipur. Varanasi. Guwahati and two cach at Delhi &
Mumbai.

Vacaney:- Applications are being invited for 02 posts of Vice-Chairman (Judicialy in RCT.
A Vice Chairman (Judicial). upon selection. may be posted at Mumbai or Secunderabad.

Note: However. the locations of vacancies are tentative and may change depending upon

administrative requirements.

Qualification:- I he qualifications. chgibility. salary and other terms and conditions of the
appointment of a candidates will be governed by the provisions of the Iribunal (Conditions
of Service) Rules. 2021 Tribunals Reforms Act. 2021, and the applicants are advised o go
through the same before applying for the vacancies.

It may be noted that the eligibility conditions including qualifications would be

reckoned on the closing date of vacancey notice.

Procedure for sclection: -The Scarch-Cum-Section Committee  constituted  under  the
[ribunal Reforms Act. 2021, for recommending names for appointment to the said post shall

scrutinize the applications with respect to suitability of applications for the post by giving
due weightage 1w qualification and experience of candidates and shortlist candidates for
conducting personal interaction. The final sclection will be done on the basis of overall
evaluation of candidates done by the Committee based on the qualification. experience and
personal interaction.

Application Procedure:-Applications of cligible and willing officers are requested through
proper channel (wherever applicable) and are accompanied with (1) hio-data in the pro-torma
at Annexure-1 (i) Certificate to be Turnished by the employerhead of office’ forwarding
authority as in Annexure-11 (i) clear photocopics of the up-to-date CR/APAR dossier of the
officer containing CR/APARS of at least last five vears duly attested by a Group A officer
(v} cadre clearance (v) integrity certilicate clearance from vigilance and disciplinary angle as
i Annexure-1T (viy statement giving details of major or minor penalties. if any. imposed on




oy roach 1l viiico
s el :wulx PN OF1i0C

Shrr Amit Kumar Tripathi
Under Seeretary/Service Matters (SM)
Railway Board,

Room No. 211 (A).

Rail Bhawan, New Delhi-110001

No FADA will be admissible 1o the candidates 10 be called tor mtersiew interaction. {he
candidates are required 1o make own arrangements.

Advertusement and !’u\\unhgd application form can be downloaded from Ministry s website
| l

vs.oovan/raibway board Railway Claims [ribunal s

websited

Any application received alter due date as well as without necessary Annexure(s)y incomplete
application as mentioned above for whatsoever reason will not be entertained and no
communicat:ons will be entertained in this regard.

I'ncl: As above. Prunt

(Amit I\um.n Tripathi)
Under Seeretary/SM

Railway Board

(e-mail 1D- ¢ ipathi ¢ gov.in)
IL[L - 011747845387




wEd H. 20243(3)-1111/7

HIRE i@ GOVERNMENT OF INDIA

& &1 MINISTRY OF RAILWAYS
(ra @18) (RAILWAY BOARD)

fear® 27/0212025
g - Yo graT FAFIOT A I (FA1AF) & U W A & HaW A|

LR S R 2

1. ¥0wor- Y§ ezrEr diwr (de) vE mifafas oftexor @O e amar
sfeor yRIfFas, 1987, & ya@d RAftes Areuadel & gaae & fav @
gty FRfRTsE, 1987, & aela ¥IUd fFar aam un) gEa FEaad
et & fryg ¢ 3k o 23 & =aEds 21 ¥OE W - 931918, SARENR,
TEAS, A, FIAHAI, HaAd, Tear, T, fAehedrare, e, JeT, S9eE,
et UM, FATAA, JEFErErE, SR, aRUR, AR TedE H UE-UE qqT
femell 3R e gedw & a1 Faade fEud

2. Rf@g - Y& grar Af¥eer A 3utewey (FOTde) & 02 gal & foU e g
fpr S @ &1 9EE g oY, 3Uede (7)) & A9s A1 R@eeyEr d A
fopam ST dahal gl

feogofy: granfs. Rfeaal &1 wrs gsfea § g waaiasd dEasad & HATR
ga# gRads fRar S @& 2

3. Hear :- Irfleant f FAgiFd & v 3gae, ar=an aad AR e Feud v ord
yiftretor (dar & ord) Faw, 2021/xfReer gur sifufaes, 2021, & grauEt
CarT MiAd gl Ha: 3FAcar) &1 Ig gag & I ¢ T RfFaa & fav
HAZH & H 9gd 3&d &) AT & o

g e R se & sgar afgg grar 1 ood RFa gmer # osfaw [y @
A g

4. TIA H 9B - 3FF T W AT F QAo A K e gq sfueer qur
yREEHE, 2021, & 9ga afsa @o-gg-fasmer @@ sedeant & sgar ik
HIHa @1 3T FAged &7 gU ug & AU smdeAl 1 39gEddr F gy dA HdE-
gst @ @ FEN AR cafdea aadE v ¥ v sehean @ R
FEN ¥AE s @AY zag sEAEa & aa, s R eafdass
T & IUR W U a0 gHT Hediwed & YR 9y fFAr Freen|




-
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wraga ufpan- ury 3 goe yNeTE & smdes g 3hug meas o (EEr i

oitdl gI) #Hrét Sild = IV 3A® HTY (1) IEETAE-|

(i) FFEeer®-Il & HTR FAFAVFA T GHE HAY0T Gl gamn geda &
S arell wHIuTaS (i) HiuEl 1 Hegas T Redidear A & s
wiewfaa, fSud &7 @ &0 fUow 5 a¥ & o Reg/odeeam afiafaa g/
dR 38w & yewl zan fafvag weafus fear o gh (iv) §@99) s
(v) el & EER dadar AR yEuwiEe gfte @ weafAser
YHTOIT/FSE (vi) UTe 2w aw & s Hiberi @ @mg wg &8l ar s
afEaal afe #13 g &1 fgarwr FfefEd ud 9 d9 & FEUY fEar S g
afed ¥z 28 FTAFT #F 01/04/2025 d& Q‘g;‘u FHTU ‘

i 3fAa AR Bad
e giUa/ddr AW (TETA)
W 913,

FAT F. 211(0),

@ yaqd, a8 feed1-110001

mam/amzﬁﬂ%%ugmvmmasfﬁvaﬂéwmiéﬁw s 34T 2T
FE grer| 3EAeany F1 HUA qTET TG FE gl

IEEISEE HR fauia HTdes LE HATT & JauEe
www.indianrailways.gov in/railwayboard/ ¥ed grar ¥fUeIor & dJauise
hitp/claims.indianiail.gov niictindex jsp 8 31318 TR ST FeRdl gl

frdt o aoe @ RuRa A & ¢ gcg @5 ae & 8t Jdes ar ads
mﬁ(ﬁ)%ﬁm/aﬁjarﬂaawmﬁﬁmaﬁ%mm&ﬂiaas’am
¥ R oy & IR W fAgr fRar Siee| :

Hogad - AuEd ) Wi
(afFT FAR 3qrér)
gy gia/(THTR)
e a3
ot Fm - 011/47845587




Annezure-l

PROFORMIA
Space for
photograph
duly signed by
candidate

1. Name

Date ot Birth
30 Category(SCSTOBC UR)
4. Designation Protession
S0 Contact Detatls

Residental Oficial
| I Present i Permanent
! movrosa

Address:

Maobile Phone No.

Fmail:
6. Cadre Service | Wherever applicable]
7. Lducational qualification (in reverse chronological order):

- SL No. I Name ol [ Degree [ Yearof | Division I Academic 1 Sul\jﬁﬁ‘c.ln'umm .
{ University passing ) . Distinction Specialization
i y of marks
Eauivaient obiained
Institution




S, Waork Expertence

SA

FEmployment. Bist inreverse

No

Name & address of
cplover

. Pav Matringy?
(Gove PSUATIsm ) )

Department any other

Designation. Pay o

Scale of pay (Pay in

or the experience as eimplosvee. Employment record in chronclogics

Porder starting with presens

Pertod of Nature ol work
, experence
DETVICC

From I o

“Also indicate SIENo. i above, which is equivatent 1o Additional Secretars District Judee Additional District
Fadee Major General cas applicable under the qualificationy or above

NB.

reverse:

For the experience as Protesstonal record

| SI. No. | Details of Period of
| Profession WLy
Service
From lo

0 L“el'n.'\uh';lg‘.xl order st

|

> with present Engagement. st in

Nature of work done*

*Such as Administration  Service matters Judicial or Qusai-Judicial ‘Criminal /Civil - Taxation Company Atfairs
Environmental matters ‘Finance Accountancy ‘Economics Business ‘Commerce  Management Public Atfairs or
any other as may be apphicable. Engagement with Government. if any. may be indicated.

9. Date from which drawing the pay scale
in the grade of Additional Secretary
District Judge Addisonal District Judee
Major General to the Government of India
or any equivaient rank (wherever applicable).

10, Write up on adjudicating experience
of the applicant (200 words)
| Wherever applicable|
11, Experience alongwith briet write up in handling
Cases betore relevant Courts Tribunals
[if applicable]
12, Proof of Experience. including

EnrolmentRegistration No. As an Advocate CA ¢ic
{For candidates other than Gove or Judicia
l‘”]\k'!\l

Detatls of Such cases

(Reported Cases UnreportedCases)




@

i3

i

15,

6.

4,

Place :

Date:

A\nnual lncome along with ¢

fatest TTR [For Candidates oti

Govt. or Judicial Officersi

W rite up oit 03 major achievement
(200 words cach)

Awards honours Publications. i any

Aftiliauon with the professional bodies
Institutions societies or any other body
Including political purty.

Additional information. it any. which

You would like to mention in support
of the application for the post.

DECLARATION

I certify that the foregoing intormation is correct and complete o the best of knowledee and belief and
nothing has been concealed distorted. It at any time 1 found to have concealed distorted any material
information: my appointment shall be hiable to summary termination without notice.

I shall not withdraw my candidature afier the meeting of the Selection Committee.
1 shall not decline the appointment. if selected for appointment by the ACC
I shall join within 30 days from the date of issue of order of appointment.

[ am aware that in case | violate any ot the conditions mentioned at SENo.2 to 4. the Government of India is
likely to debar me for a period of three vears for consideration for appointment outside the cadre and in any
Autonomous Body Statutory Body Regulatory Body.

Signature of the candidate
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Anesure-1l
CERTIFICATE TO BE FURNISHED BY THE EMPLOYER HEAD
OF OFFICT FORWARDEING AUTHOTITY

PSSt kum - . s . i Ar¢ correct

1ons and experience mentoned i Annexure-l

y certified that there is no vigilance disciplinary case either pending or being contemplatedacainst

Bimher and vizilance clearance issued by CVO in the enclosed Annexure (HI1).

His her integrity s certified.

No major or minor penalty was imposed on Shre SmUKum -=--sae e e durine the
fast 10 vears period.

The up-to-date attested Photostat copies off ACRAPAR aof last vears (each Photostat copy of ACR APAR
should be attested) in respect 0f Shri St R UM o emem e e in enclosed herewith

Scal & Signature of the cadre controlling Authority




Anncyure-111

PARTICULARS OF THE OFFICERS FOR WHOM VIGILANCE CLEARANCE IS BEING SOUGHT

I, Name ol the Officer (i full)
2. Fathers naime
5. Date of Birth
4. Date ol Retirement
3. Date ofentry mto service
6. Service to which the otficer belongs
including batch ‘vear cadre ete. .
wherever applicable
Positions held (During ten preceding vears):
S.No | Organisation Designation & Administrative From
(name i full) Place of Posting— Nodal Minisin
Department concerned
- (in case of officers of
PSUis etc.)
8. Whether the otficer has been placed on
the agreed list or List of Officer of
Doubttul Integrity (if ves. details to be given)
9. Whether any allegation of misconduct
Involving vigilance angle was examined
acainst the otticer during the last 10
Years and if so with what result (%)
10, Whether any punishment was awards to
the officer during the last 10 vears and if’
so. the date of imposition and details of
penalty (%)
L1, Is any disciplinary criminal proceedings

(To be furmished and signed by the CVO or HOD)

or charge sheet pending against the
officer as on date (1 so. details 1o be
turnished. including reference number. i
any of the Commission)

lo




y
- dsam aa vatemplate :
{ M Tee i H (818 Is
{i I

43 1 vigitance ¢learance had been obtained from the Commission in the past.

reaiier,

tor the penod ¢

Daig

(NAMI

the information may be provided

AND SIGNATURES

»!

<\




